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ER UwgEl #1 AF TER ¥ HEw R
aF, o fawfer § guee fog g9 &
T IIAT AEET @ aif g AwR Y
gy fox 7 digus wig ?

SHRI Y. B, CHAVAN: The hon.
Member
interesting and possibly imp.rtant obser-
vations about the general situation in West
Bengal. The Chief Minister himself is
aware of this position and he has been
making public statements as far as the law
and order situation is concerned. I think
it is proper to leave this matter in the
hands of the Chief Minister of West
Bengal.

12.19 hrs.
INTRODUCTION OF NEW MINISTERS

MR. SPEAKER : As hon, Members
know, two Minisiers have been appointed
in the Cabipet, and the Prime Minister. will
formally introduce them to the House,

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
1 beg to introduce to you and through you
to the House Shri Gulzarilal Nanda, Mini-
ster of Railways, and Shri D, Sanjivayya,
Minister of Labour, Employment and Reha-
bilitation,

12.20 hrs.

RE: ADJOURNMENT MOTIONS
(Query)

MR, SPEAKER : I have to inform the
House that | have received notices of all
adjournment Motions regarding recent
Ministry-makiog in UP and Bihar.

After careful consideration of the matter,
1 feel that this is not a fit matter to be
raised as an Adjournment Moetion (Inferru-
plions). Let members have patieoce. 1
therefore do not give my consent to the
moving of the Adjournment Motions,
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has certainly made some very
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However, in view of the fmportance of
the matier, | have admitted a short dura-
tion discussion in the name of Shri §. 8.
Kothari and other hon, members who have
given notice of motions, in the following
form:

“Role of Governors in the recent
Ministry-making in UP and Bihar'’-

SHRI1 MADHU LIMAYE (Menghyr) :
What about Kerala ?

MR. SPEAKER : The discussion will
be taken up at 4 p.m. today,

The sitting of the Busioess Advisory
Committee which had been fixed at 4 p.m.
today will now be held at 3.30 p.m, today,

SHRI JYOTIRMOY BASU (Diamond
Harbour) : T have a half-hour discussion
to raise today. This was carried over from
the last session. What happens to that 7

SOME HON. MEMBERS : What about
our Motions ?

MR. SPEAKER : [ have not admitted
them.

SHRI M. L. SONDHI (New Delhi) :
There is a state of war in Laos, It is a
neutral country, Prince Souvanna Phouma
has been known to the House. His is a
neutral country. It participated in the
Bandung Conference. MNobody here cares
for what is happening there, The Prime
Minister should herself have brought the
matter before the House and told us about
it. Our sympathies and understanding
should go to Prince Souvana Phouma,

MR. SPEAKER : 1am on my legs.

SHRI RAM KISHAN GUPTA (Hissar):
What about my adjournment motion in
regard to Haryana ?

Fouw AgEm ¢ 3 o geedde
Ay ¥ § dfier faarg ga% o e
1 ufre aff o) soag ¢ fe
ga¥ tzade Aga ad $1E 7 @
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[wema w@a ]

& mfygu dfsw ag *f swit 7Y oty
WF TP W gEFAd WA A §
By qwT A) @ fegamw w@ faur g

SHRI M. L. SONDHI: There Is a
state of war in Laos. Why should that not
be raised here, It is a neutral country.
What is the meaning of non-alignment if it
is not discussed here ?

DR, KARNI SINGH (Bikaner) : T had
given notice of an adjournment motion on
the firing in Ganganagar district, in Churu,
and the use of SPA bullets. This Govern-
ment is shooting down people like flies,
We cannot allow this. Many people have
.been admitted to hospital. There must be
a discussion on this matter in this House
(Interruptions).

SHRI BAL RAJ MADHOK (South
Delhi) : We have requested the Prime
Minister that she should make a statement,
The situation in Laos is very serious. The
communlist forces of North-Vietnam are
over running a neutral, friendly country.
When something happens In West Asia we
are immediately on our feet, but here a
peatral, friendly country is belng trampled
by the communist forces. So, you should
at least request the Prime Minister to make
a statement in the matier as carly as
possible.

SHRI S, K. TAPURIAH (Pali) :
‘What is your decision about Ganganagar ?

SHRI CHENGALRAYA NAIDU
(Chittoor) : Ona point of order. About
Laos you are not allowing, but last session
when there war a was between the UAR and
Israel, you allowed the Prime Minister to
make a Statement,

DR. KARNI SINGH : Why don't they
impose  President’s rule in Rajasthan
b.cause now there is a rvign of terros 7

SHRI CHENGALRAYA NADU i I
want your ruling.

MR. SPEAKER : 1 will look iato it,
Please sit down,

st wyg fomd : &S gdTF w0
=1gat g |

ageY a1q a3 & e aar 9 wmEd §
femaar = § 9= & ¥7 fggr sz ?
R faers g ¥ arve fawwr gan
ag awr feroifes afafs & @
R | gl wEarE ww A § ) @ g
Y @aATS ISAT A1 IFF TIL T 0T gy
wgr fx wfufa 395 ame fa=wie w2
gitn $12 ¥ 7 v F7C Rz w1ga A
R g qefe g f 31 e a2
& & AT fRar war & A wR
9T ¥ gy & frrgmT @ wAr A
va¥ foy W= aga fasdme &
FifF faedt qfom & amr areez war &
e, (@EEAW)...... g FE F AT
wfear g ag & sy g g A
Mafewr §aw gaar wn wifig
verre. (FHEET)......

MR. SPEAKER : This is something
which is not to be raised in the House.

you wrile to me. g gﬁ; feasT AT
L]

st Ay famd : anft T gam 6
J areeE & ey &1 aw fRedlt andr s
g% THEN At @ W FT AW AW @
ST | gafey Ssgwr @ § A9
Ffgam

@0 @ qg @ fEag da aw
amy wgr g & age m afew few
Frare 9T ? S faw ggd &% A fow
FT dar fF fage & aadc 7 So@ER
9T ¥fT | oF We,..... (WAA)

Fcqw WEYAW : g A1 A AN @
faar & 1 98 feeqa # (@gre t anan
. (TEEE).



237 Papers Laid

st Wy foad: 7@ dfes T
oy arfF ITEY | AT FF

sreaw wgiEd e & fog # fow
A W@ E Lol (FEEEE).LL

SHRI BAL RAJ MADHOK : Bolh
should be laid on the Table of the House.

SHRI SEZHIYAN (Kumbakonam) :
Both those reports are relevant for the
discussfon.

12.30 brs.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER ESSENTIAL
COMMODITIES ACT, 1955

THE MINISTER OF STATE IN THE
MINISTERY OF PETROLENM AND
CHEMICALS AND MINES AND
METALS (SHRI D. R. CHAVAN) : I beg
to lay on the Table a copy of Motificatien
No. §.0. 19 published in Gazette of India
dated the 3rd January, 1970, under sub-
section (1) of section 12A of the Essential
Cemmodities Act, 1955, [Placed in
Library. See No. LT-252170] (Interrup-
tions.)

=t faawer W1 (wgEt) : A @RE
oTH AE & AT 3 9T

SEVENTH VALUATION REPORT OF LIC

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINIS-
TRY OF FINANCE (SHRI R. K.
KHADILKAR) : 1 beg to lay on the
Table a copy of the Seventh Valuation
Report of the Life Insurance Corporation
of India as at 3ist March, 1969, under
section 29 of the Life Insurance Corporation
Act, 1956. [Placed in Library. See
No. LT-2522{70]

NOTIFICATIONS UNDER DRUGS AND
COSMETICS ACT, 1940

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,

PHALGUNA 4, 1891 (SAKA)
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HOUSING AND URBAN DEVELOP-
MENT (SHKI K. K. SHAH) : On behalf
of Rhri B. S. Murthy, 1 beg to lay on the
Table a copy each of the following Notifi-
cations under section 38 of the Drugs and
Cosmetics Act, 1940 :-

(1) The Drugs and Cosmetics (Filth
Amendment) Rules, 1969, published
in NMotification No. 5.0, 4816 in
Gazette of India dated the 6th
December, 1969,

(2) The Drugs and Cosmetics (Sixth
Amendment) Rules, 1969, publi-
shed in Motification No. §. 0.
4921 in Gazette of India dated the
12th December, 1969,

(3) The Drugs and Cosmetics (Seventh
Amendment) Rules, 1959, published
in Notification No. 5. 0. 23 in
Gazetle of Indla dated the 3rd
January, 1970,

[Placed in Library. See No. LT-2523;70]

=t T femm g (fzame) #% gl
e & a # uw YEwdade Mew foar
a1 Ig%T F47 gaAr ?

MR. SPEAKER : I have not allowed it.

sft T fe g : feE fog s
FoTEH AR FLWRE?

DELHI SALES TAX (THIRD AMENDMENT)
RULE., 1969, INCOME-TAX (SIXTH
AMENDMENT) RULES, 1969, ETC. ETC.,

SHRI R. K. KHADILKAR : On bzhalf
of Sari Prakashchand B. Scthi, | beg to lay
on the Table—

(1) A copy of the Delhi Siles Tax
(Third Amendment) Rules, 1969
(Hindi and English versions)
published in Ne:ification No. F.
4{132)/69-Fin (G} in Dclhi Gazette
dated the 31st Du:cember, 1963,
under sub-section (4 of sectlon 26
of the Bengal Finance (Sales Tax)
Act, 1941, as in force in the Union



